
IN THE SUPREME COURT 
GJI4CIVIL APPELLATEJUSDI 

246311 

Sup. C. 5 	- 

)IA 

7
C01W
t  

fl 

	-~ 	

I at (Jud 
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d 
199•• : 

Coqit 0Aia 
CIVIL. AkPEM. NO3.478 OF 1989,3179 0? 1990 AND 748 W 171 OF 1QRo 

- 	#tau 	 aeptembere lg8g . and 30th 1401r0h,19 of the Central £dlijajetratjv, fribusal, Bangaleze Bench, Bangalere in App1icatj, Nss.1166/88,280/89(?) and 391 to 414/88). 
Usian Of India & Ore., etc. etc. 	 ..Appeli.àts. 

Versus 
t. s.C. inanda Devi, 

 
etc, etc. 

(J?er full Cauae..tjt1e please see 7 	3chédule 'A',.B' & 'Co attached herewith). 

HOINIBLE MR. JUSTICE K.$.PARI}VORNAN 
HON • 	MR. JUSTICE S • P. KU RDUIAR 

For the Appell&At8 in 
all the appealss 	 r.K.N.3tnz)Ua, Senior Mveeate, 

(me. y. P.MahaJan, Ms • Anubha Join and Mr.Cj.3.it., Advocates with 

The Appeals absve-.mentj.ned being called an tsr 
hearing before this Court en the 51h day .f February1997j 
UVN perusing the record and hearing counsel for the 
appellants herein, the respondents not appearing though 
S UVd Till S GOU -tT DO Th PASS the is llowl*j ORDlR* 

alt is brought to our notice by MrJ.N.Shuk3.a, learned seni.r counsel for the appellants that the contreveray in these appeals in eettleê by the d.cjsie* of this Court in Union •1 	and Other vs. Secretary 	(!4t,411 L.io. 	2. 
_•• I4% 	 '• 	 • .1r. Shukis further submits that in the light of the above 

decisioz of this Court, all these appeals should 
be allswed. 

ACo.rdingly, these appeals are allowed. There shall be no order as to costs.' 
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AZD THIS COURT 1)0TH FURTHER ORD.R that this ORDER 

be punctually .bserved and carried into executien by all 

cucerned; 

WITNESS the H.n'ble Shri Aziz Mushabber Abmadi, 

Chief Justice of India, at the &preae Ceurt, New Delhi, '7 

dated this the 5th day of February, 1997. 

/ 

(R.P. WA) 
JOINT ftlSTRAR. 



All communications should be 
addressed to the Registrar. 
Supreme Court, by designation. 
NOT by name 
Telegraphic address - 

SUPREMECO' 

A 

SUPREME COURT 
Dou INDIA 

NEW DELHI 
V 

 Dated. the 	Feey--t998. 

From; The Assistant Registrar, 
Supreme Court  of india, 

Delhi. 

Atral Administrative Tribunal Bench 
To; 	The Registrar, 

at Bangalore. 

CiViL 	.AL N..,S. L73  OF 193 9Ut'1uQAND 148 1 L71 QF 19 

Union of India & Ors., etc. Its- 	 •Appellants. 

Versus 

Smt.}Z.C.Surianda Devi, etc. etc. 	 • .Respndent. 

Sir, 

In con t i nu a t e n of this  try's letter o even ntfi I 	J• 
dated the 	 199, I am directed to transmit/rewith 

the Original Record relating to the matters forwarded ,'to this 

Court under your letter Files Nos.1166/88(F),280/89 and 391 to 

414/88(F) dated the 20th August,1992,20th January,1993 and 20th 

August,1992 as per the details given below. 

Please acknowledge receipt. 

Yours faithfully 

ASSISTANT RISTRAR.. 
DETAILS OF ORiGINAL RECOhD: 

T.LL Ar= NU.475 01 Tqnq.  
Origiiil Record Of O.A. 

CiVIL APPEAL N0.3179 OF  1990. 
File of C.A.280/89 and Index Sheet. 

ci VI L A PPEAL NOS. qJ 71 O'1 9 59 
Index Sheet & Original Records with order sheets 
in Original. 
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11i 	SUPBM 	COURT OF IL. 

cIL .TaLr L5 DICT IN 
, ç SCLL L.V: 	TITILN (cIvIL) NO. OF 19. 

Iflthematthrof: 

1. Union. of India'through  
The Cntr3l1or uf Accounts 
Central Accounts Offio, 

parthont of Mines, 
Geological Survey of ±ndia 
Calcutta. 

2 The Controller GerEral of Accjunts 
Ministry of Finane,Dopartment 
of flxpcnditure, Loknayak Vhavan, 
Now tkThi. 

3. The Government (of India 	 - 
thrui the Secretary 
Ministry of Finance, 	- 

p.rtmont of 	pendituro 
Now Dclhi. ...Potjtj,nsrs 

.Vcrsus 

Snt. K.C. Sunanda Dei 
die K.S. Chandrashckharajth 
No.187,'A.O.'s Layout 
Raj Mahl Vilas II stag 
Bangalorc -54. .. . .Rc spcndon 

FTION 1TNR !IRTICL 136 
OF TE\ CONSTITUTION OF IND 

To 	
S. 

The Hon'blo Ch'cf Justice of 1ncIja 

R.S PATHAK and\iis c.rnpanion Juatjcs ,  

of the Suprcrnc durt of 1n.iit, Now Dclhi. 

The hurnblo pctiti...1n cf tin 

petitiozr abovenamod 

.1 

e 
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IN TLREME Cc,JR. CF  I11 	4 CIVIL±PEr Lz.T3 J'JRDICTION- 

SPECIhL LE;-vE PETITION C CVIL ) N(. 	CFl9) 

In the matter of £. 	 - 

1.. 	Unicn of India 

th roUgh Sec z t a ry, 

Hinisty Qjornuniceticns, 

nchar Btewen, 

New Delhi. 
-II 

	

2 • 	The D±rctor Gener1 of i-CQUfltS(p0St) 

Dak Tar Ehawan, 

Sensed Merg, 

a 
	New Delhi. 

	

3. 	The Lputy Dirctcr of ?;counts( os t al )  
Bangalore.. 

.., Petjtjors 
- 	 Vars3 

R. Scnthan, 

Senior Assista,it, 

Office of the Dpiity Dirtor,  
of hCCut3 C Postal, 

Cc*nplex, 

Bangalor. 
..• Respondent 

Cont d... 

Li77 
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IN THE SW)RLME COURT o! INDIA 	 ± 

H CIL APPELLATE 	JTSDICTION 	 / 

SCIAL LEAVE 	E'TITIQN (CIVIL) No.tC 	01 1286 
In the matter of: 

-. A otior under Aic1e 135 of the Cotjttj on 
of India for secjal le-ve to Appeal from the 

judgment and oder dated 3O.3.88.passed by the 
Centr1 fdrrjrgtrajve Tribunal, Brlore Bench 
in Original Application No$;391t0 414 of 1988.  

H And in the matter of: 

1. The ?cxuntant Gerral, (pccunt 	
and Entjt1ernnts) 

Karnatpka, Banglore 

2 The Corptro11er and Auditor 
General of Ijic3J)a, No. 10, 
Bahaur Shah Zafar Marg, 
New De1hj 

3, The Government of India, 
by its Secret-ry, 
Mi ni st ry of F I n a nce, 
Denartmnent of Ex'enditure, 

H NewDelhj 	 --- 'titjoners 
Versus 

1, hriE.!. Go-,jnath 	Ro 
2 Shri N.S. KrIshna Murthy 
3, Shri S.V. Nryna 
4 Shri Abdurrouf Shaikh 
5, Shri G,', Penluranga 
6. Shri K.S. Vidyaswar 
7, hrj K.S. ChjtDrkash 
S. Shri A.C. R;rnkurriar 
9 0  Shri C.M.Prernannda Reo 

 Shri N.R. Madan Kumar 
 Shri 3, Krishna Murthy 
 .Shri L. Vishwariath 
 Shri S•  Chrasekharaj 
 Sm$ 	B.N. Sree 

15. Shri 	P.S. 	Sripatl-m- 
16. Shri M.R. Seethar, 
17. Smt, 	M.V. 	S3i-- ee18 

4 
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is, 	Smt 	M.S. Surriithr 
19 	Shri Dass Setty 	 1 

20. 	Kurn, N 	Kasturi 
21 	•Smt 	hanumathi Rasubbu 
22 • 	Srnt r4. Mud artzi a 	 - 

Srnt 	Y. Vsantha 
Smt, OK. Shantha 	 --- 	Respondents 

(All the respon&nts are workingFin the 
office of the A.C. (A&E) 	arnatk3,Bang1ore)  

T 
The Hori'ble the Chief Justire of India 

\Pnd his Ccinpariion justices of the 

n'ble Su- reme Court of India. 

The humble netition of the 

petitioners 	ovenrnec 

SHOWE'rH: 

: 	\ This\S a DetitiOn Un'er Article 136 of the 

Consti ution 	F India for special leave to appeal 

from the \iudgme\t and order dated 30.,88 passed by th: 

Central Ainist' ative Tribunal, 

in oginal\ pp itions  Nos. 391 to 414 of 1988 

By the said J\dgrnen\ and order the Hon'ble Tribunal 

relying on it \udgme\t 	yrr d73. •e7 

in the case of tI\nJund\Swamy. directed that the 

respondents herein\be given the py scales nrescribed 

by the CM dated 12.è\e7 wef 1,1, 198'5 instead 1.487 

provided for in the sd, 	The 	'etitioriers submit 

that the said dirc'tion\a contrary to the nrovjsjons 

of the cM d-tei 	1'7 * P.19P7 zrY4  deserves to be 

s(t 	tside in the tntere,t 

---3 1_ 



SUPREME COURT 
X2m!*k'CIVIL APPELLATE JURISDICTION 

CIVIL AFiEAL iS.478 OF 19899 31 79 OF 1990  MU 
748 	771 OF 1989. 

& ore., etc. tam 

Versus 

t. K.C.Sunand.a Devi, etc. Respondent 

etc. 
CS ADMIIaSTMTIVE TRIBUNAL, WGALO RE 

391 t. 414 of 1988). 
DECREE ALLOWINU THE APPEALS WITH NO ORDER 

V.Subba Re,, 

on Record for the Appellants. 

/ / 
	Compared with 

No. of folios 	 AdYoa1a.1QJafjrfj 

gr ALFT) Tic MY P?17'P!ct!1 

TWI2.02.1998. 


